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O R D E R 
 

PER DR. B.R.R. KUMAR, VICE-PRESIDENT:- 
 
Delay condoned. 
 

This appeal has been filed by the assessee against the order dated 

27.06.2024 passed by the Ld. Commissioner of Income Tax (Appeals), National 

Faceless Appeal Centre (NFAC), Delhi (‘Ld. CIT (A)’ in short), under Section 250 of 

the Income-tax Act, 1961 (‘the Act’ in short) for Assessment Year 2011-12. 

 

2. The assessee has raised following grounds of appeal:- 
 

“1. On the facts and in circumstances of the case as well as law on the subject, 
the learned CIT(A) has erred in not condoning the delay in filing of appeal 
before Ld. CIT(A). 
 
2. On the facts and circumstances of the case as well as law on the subject, 
the learned CIT(A) has erred in passing ex-parte order without giving 
reasonable and sufficient opportunity of being heard. 
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3. On the facts and circumstances of the case as well as law on the subject, 
the learned CIT(A) has erred in dismissing the appeal without passing 
speaking order. 
 
4. On the facts and circumstances as well as law on the subject, the learned 
CIT(A) has erred in confirming the action of assessing officer in reopening 
assessment u/s. 147 by issuing notice u/s 148 of the IT Act, 1961. 
 
5. On the facts and circumstances as well as law on the subject, the learned 
CIT(A) has erred in confirming the action of Assessing Officer in making 
addition of Rs. 29,15,000/-on account of undisclosed, unrecorded and 
unexplained deposits in bank account.” 
 

3. In the present case, the assessee did not file her return of income for the 

year under consideration. Subsequently, the case was reopened u/s 147 of the Act 

on the basis of information received from the Non-filers Management System 

(NMS) module, which revealed that the assessee had deposited cash exceeding 

Rs.23,15,000/- in her savings bank account maintained with IDBI Bank, Surat, 

during the relevant year. Thereafter, the Assessing Officer completed the 

assessment u/s 144 r.w.s. 147 of the Act on 28.09.2018, making an addition of 

Rs.29,15,000/- by treating the same as income from unaccounted, unrecorded, 

and undisclosed sources. 

 

4. Aggrieved by the order of the Assessing Officer, the assessee preferred an 

appeal before the Ld. CIT(A).  The Ld. CIT(A) dismissed the appeal of the assessee 

in-limine citing a delay of one year and four months in filing the appeal, and not 

finding the cause for delay as reasonable.  

 

5. Aggrieved by the order of the Ld. CIT(A), the assessee is now in appeal 

before the Tribunal.   

 

6. We have perused the order of the authorities below and the material 

placed on record.  On going through the record, we find that the appeal of the 
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assessee was dismissed by the Ld.CIT(A) in-limine citing a delay of one year and 

four months in filing the appeal, and not finding the cause for delay as reasonable. 

At the same time, it is also noticed that the assessee did not co-operate during the 

assessment proceedings and failed to respond to the statutory notices issued by 

the Assessing Officer. Hence, in the interest of justice, we deem it appropriate to 

restore the matter to the file of the Assessing Officer for conducting the 

assessment de novo, after providing the assessee with a reasonable opportunity 

of being heard. The assessee is directed to comply with the notices issued by the 

Assessing Officer, failing which the Assessing Officer shall be at liberty to proceed 

in accordance with the provisions of the Act. 

 

7. In the result, the appeal of the assessee is allowed for statistical purposes. 
 

 

 

 
This Order pronounced in Open Court on   22.01.2026 

 
 

  Sd/-            Sd/- 
 

    (SUCHITRA  KAMBLE)                                        (DR. B.R.R. KUMAR) 
     JUDICIAL MEMBER                                                                                    VICE-PRESIDENT 

 

Surat; Dated 22/01/2026 
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